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11 er of the Single Nember,  Bench delivered, by 
Hon'ble Shri T.Chandra Sekhar Reddy 911(3) 

This is an application filed under Section 19 of 

the Administrative Tribuna1 Act to direct the respondents 
A 42}2C6rV- 

to step up and ref'ix the pay of the app],icanta Head Clerk, 
I' 

equal to the pay of his junior Sri K.R.ri.f9.Reddy and to 

pay arrears on such refixati{on and to pass such other 

order or orders as may deem fit and proper in the cir—

cumatances of the case. 

The facts giving in this DA in brief are as follows:- 

The applicant joined the services of ESIC as Lower 

Division Clerk on 27.6.1971 in h.P.Region 09 	e-cebasic 

pay of Rs. 110/— per month. The applicant was promoted 

as U.D.0 on regular basis on 19.4.1977. Later on the 

applicant was promoted as Head Clerk/Assistant on is.s.igeg 

on regular basis. 

K.R.M.M.Reddy had joined services of the ESIC as 

IL D.C. on 1.10.1972 on basid pay of Rs. 110/— per month. 

T$ka has to be seen K.R.TI.M.Reddy was junior, to the appli—

cant as he had joined in serviceslatter by 11 months thaà) 

the applicant. The said K.FLM.f1.Reddy was promoted as 

U.O.C. on egular basis on 15.4.1979. The said K.R.N.I1. 

Roddy was promoted on regular basis as Head Clerkjith 

effect from 9.6.1989. As I&Oid K.R.11.M.Reddy had been 

officiating as Head Clerk/A4sistant since 2.1.1982 
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-]h.ereiT'6moly in ?afiour. of the applicant, as the applicant 

was drawing .Q-4.et pay than'that of his junior K.R.M.M.Râddy 

t 	the post of Head Clerk/Assistant. So inview of the 

said anomoly, the applicant had riled the present OR for the 

relief as already indicated pbove,.. 'llpmely, to step up the 

pay of the applicant as equali to the pay of his Junior K.R. 

M.F'1.Reddy p'r the post of Head Clerk/Assistaint.// We have 

heard Nr.B.S.Rahi and Nr.N.R.Devaraj, standiing counsel for 

the respondents. The applicant and the said K.R.M.N.Reddy 

who is junior to the applicábtbelong to the same category 

L-ro 
and the post EW which they were appointed and promoted are 

identical and are in sam4e cadre. The said K.R.M.M.Redd, 

though 	e junior to the apçl,licant1due to the promotion 

° 	the post of Heed Clatk/Assistant purely due to 4hw  
A. 

circumstances, had earned crtain increment. That is how 

the pay of the said K.R.M.M.RBddy, junior t9 the applicant 

4%!~Od became higher than that of the applicant in the post 

of Head Clerk/Assistant. It is not in daL?puta that 1 ITSff';1 
2 

applicant had been promoted on regular basib as Head Clerk 

with effect from 15.5.1989, where as his junior K.R.rI.M.Reddy 

had been promoted as Head lerk/Assista:nt w.e.f. 9.5.1989. 

So1 inview of the circumstarcss of the case the applicant 
x4 

is entitled to get his pay notionally on pir with his junior 

K.R.M.M.Reddy w.e.f. 	 The applicant will be entitled 
& 

-. 	
- 

of riling this CA i.e. 21.'.1982, in view of the provisions 

of Section 21 of the Administrative Tribunal Act. Hence 

i6 
appropriate directions was given to the repondents on the 

I! 
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lines indicated above. 

4. 	Hence, the respondents are directed to step up 

notionally the pay of the applicant on par with his junior 

K.R.I1.f1.Reddy u.s.?. 9.5.1989 in the post of Head Cletk/ 

F- 	i 
Assistantand grant all notional benefits in the said post. 

Ok 

 Further we direct the respondents to grant actualmonettary 

ç— 'S 	' \'._-ts._4 OJIIiL/$- 

benefits to the applicant wee.?. 21.7.1982 which i one year 

from the dateof filing of this O.A. O.R. is allowed 

accordingly. The other reliBl'ts with reqards to the 

paymentd 	interest are refused. 

rr  1' :(T.CHANORASEKHAR REDO?) 
Member (3) 

I> 
Oated:2nd August1993 

Dictated in dpen Court 

Deip4y gistra 

To 

.1 The Jwgional  Director, Employees State Insurance 
/ Corporation, Hill Fort Road, Adarshnagar,Hyd- 

One copy to Mr.B.S.Rahi, Advocate,33, Rock Roof—Ill 
Road N0.12, Banjara Hills, Hyderabad. 

One copy to Mr.N.R.LEvraj, SE.CGSC.CAT.Hyd. 

One copy to Library, CAT.Hyd, 

One spare copy, 

pvm. 
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IN THE CENTRAL ADiINI&PRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDE RABAD 

THE NON' LE MF%.JiJTICE V.tJEELADRI RAO 
VICE CHAIPd'iAN 

THE HON'BLE 1v.A.GORThY : 1vU s ER(A) 

AND 

THE HON'BLE NR.T.. CHANDRASEKHAR REDDY 
MEI'iBER(JUDL) 

Al/fl 

THE HON'BLEMRJP.T.!B1IRUVENGADALM:M(A) 

C 

ted:-   9< -1!93 

- Cq'JUDGMENT: 

- 	. 

M.A/R.A/C A. Na. 

in 
- 	 I 

O..A.No. 	cfl)1evs. 
.*-- - 

T.A.No. (w.r. 	) 

Admitjted and Interim directions 
issüe. 

Allowed 	- - 

DispQyedflf with r;?iti;'rvo Tribuafl 
Disrnfssed I 	DISPATCH . 
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No crder as to costs. 
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